
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERA2M) BFJCH AT HYDERABAD 

- O.A.NO. 62-3 /93 

Date of Order: 
tween: 

Divisional F.3ilt'ay Manager, (ns) 
South Ceutral Railway, Secunderabad, 

Permincnt traY  Int-rctor (con) 
S.C. Rly, Secunderabad. 

chieQ Signal Inspector, 
Signal & Telécorrrnunication Lpartment, 
S.C.Rly., Secunderabad. 

Ppplicants. 

and 

 

Presiding Officer, Labour Court, 
Narayanaguda., A.D.Hyderabad. 

Respondents. 	
r 

For the hpplicantsL MrN.I:.Devraj, Sr- for Rlys. 

For the Respondents: 

THE MONt BLE Nil. JUSTICE V.NEELArRI RAO VICE CHAIRMAN 

AND 

THE HONTBLE MI P.T.TIRWEMGAi2i'1 : nEfl3EL(ADi'T) 

The Tribunal made the follaiing Order:- 

Admit. The operation of the order dated 11-3.--2 

in C..M.P.No. 	(6 /83 is suspended until further orders.. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

4h____ T77ri 
DRp& 	 kLf5 

To 
The Divisional Italiway 1'ianager (E.G) 3. C.Rly, Secunderabad. 
The Permanent Way Inspector (con) S.C.Rly. SecunclerabacL 
The Chief Signal Inspector, Signal & Teleconmunication 
Department, S.C.PJy, Secunderaad 

The Presiding Officer, Labour Court, Narayanaguda, Hyderabad. 
One copy to 11r.N.R.Eevraj, SC for Rlys. CAT.Hyd. 
One copy to Mr. 
One spare copy. 

pvm 

- 



pvm 

Rejdctedj Ordered 

No order as to costs. 

C 
TYPED BY 	 COMPARED BY 

CI€CID HY 	. 	APPROVED BY 

IN THE CENTRAL ;.D241N1 STHATIVE TU BUNJJ4. 
HYDERABAD BENCH AT HYDERABAD 

THE 	'ELF MR. JUSTICE V .NEELADRI RAO 
VICE CHZIRNAN 

/AIND 

D 

THE HON'BLA.B.CORTY ; MEMBER(AD) 

THE 	'BLT.CHA1LDRA5E}cJ43R REDLY 
MEMBEF.(J) 

 

THE HON'BLE IIR.P.T.TIRtJVENGADfl4 :M(A) 

Dated: 	-1993 

0 RDER/JTJWMETff"  

C.A. No. 

in 

O,A.No. 

T.A.No. 	 (w.p. 

Admitted and Interim directions 
issued 

Al ]\oW e d 

Disosed of with directions 

Disr4issed 

Dis4issed as withdrawn 

Disr4issed for default, 




